CENTRAL ADMINISTRATIVE TRIBUNAL
PATNA BENCH, PATNA
- CCPA No0.03/2009
[OA 48/2005]

Shri Prakash -
Vs '
Shr1 Ajay Kumar Putia, DRM EC. Rdllway Mogalsaral District Chandaul

Dated : 30" October, 20 1 4

J.C.to S. Pandey, learned counsel for the petltloner .
None for the respondents. - '
ORDER
.. [oral]
| A.E.Ahmad.M_émber [A]: This CCPA arises out of non eor‘npliénce of the

-~ order passed in OA 487 of 2005. The show ‘ cause wrongly feﬂéciis the-said OA as .
'OA 48 of 2005. Registry to take steps to rectlfy the error in future listing. - n |
It is further noted that the operatlon of this 'mbunal s order dated 22. 05.2008 -’
in OA 487 of 2005 has been stayed by the Hon'bie l”lgh Comt of Pama mdc 1ts order |
dated 05.08. 2009 in CWIC No. 9124 0f 2009 . L '
That being the case the CCPA is droppéd with liberty to the petitioner to
revive the sald CCPA subject to out-core of the maltc* in the Hon' ble High Court of |

: Pama Aﬂco1dmgly, IlOUCC 1ssued to lhc. rcspondent is dquhc‘ﬂde

i

[ S.K.F attnalkjl\/i[J] T a | [ A.E.Abmad |M[A]

' mps.




